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What is being challenged before us 1s the order
dated 18.7.1990 by which one G G Damkey was appalntod anhd
the applicant came %0 be reverted. Earller the applicant
had approached this Tribunal and by the order dated 9.8.90
in CA np.506/90 it was pointed out while dealing with the
order dated 30.5.1990 that since the applicant had been
promoted to the former post by order dated 24.2.89 with
fhe specific stipulation that he is liable to be reverted
back as socn as Shri G G Damakey returns from Iraq and
reports for duty. Shril Damkey had returned to dutly
resulting in the reversion of the applicant. The applicant
cannot have any legitimate grlevance against the order of
reversion, This dﬁéi;lgg'cannat be altered now anc
any ceniroversy so fs% as the claim for senlority as
against Shri Damkey should have been raised in the CA
50.506/90. That arder has become final. The decision
wondd ot be altered now only because a further b®der
came to be passed subsequently. The question of senlority
between the applicant and Damkey came to a close and
the earlier decisisn remained unaltered.

We see no merit in this application and is

dismissed sunmarily.
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